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E/87645 & 87646/2016 

 

 

 
 

PER:  BENCH 

 
 

 
Written request for withdrawal of these two appeals is received form the 

Learned Counsel for the Appellant seeking withdrawal of the appeal on the 

ground that dispute relating to valuation of goods, basing on which refund  

claim was made, has been settled under “Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019”, and therefore, consequential relief claimed has 

become infructuous. 

2. Learned Authorised Representative is present.  He has no objection for 

such request for withdrawal.  

3. Both appeals are dismissed as withdrawn. 

 

 

(Dictated and pronounced in open court) 
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MEMBER (TECHNICAL) 
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